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CENTRAL AOMINIS TRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 

.. 

ORIGINAL APPLICATIOtJ tJ0.1253 OF 1999. 

OPEfJ COURT 

ALLAHABAD THIS THE 29TH DAY OF NOVEMBER 2007. 

Hon•bte Mr. Ju~tice Khem Karan. V.C. 
Hon'ble Mr. K.S. Menon, A .M 

M.K Dixit aged about 45 years, son of Shri J.P. Dixit, Rio r J T 449, Armapore 

Estate, Kanpur. 

. ........ Applicant 

{By Advocate: Shri R.K. f Jigam). 

Versus. 

1. Union of India through Minish} of Defence, Defence Headquarters, 

~~e.\ Delhi. 

2. General Manager, Field Gun Facto,y, Kanpur. 
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H rd Sh I ,.. .M Ali f oldi g bn :.f of Shri R.K. ~ 1 g<lm, learned coun$E I 

for tht pplicant and Shri A. Mohiley, :earned counsel for the respondents . 

2. Shri s.r.~ Ali f 1<ls ~tated that it is an admitted fact that departmental 

appeal p.·~ferred by the applicant against the impugned order dot~d 

17.9.1998 is still pending with the Authority concerned, so this O.A. may be 

dispot.ed of 'Nith a directton to the Appellate Authonty to dispose of that 

appeal by speaking order, within a period to be fixed by the Tribunal. 
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3. We see, no difficulty in disposing of the O.A. on lines suggested b 

Shri S.M Ali. Learned counsel for the respondents has also no objection. 

c. J\~J.;-.,.., \o ~ 
4. So 0 .A. is finally disposed of wtth Appell a to Authority ,,£Rcre appcol is 

\~ " \rv-
M;laff*l to dispose of that departmental appea) 1n accordance with Rules by 
~ 

passing speal<ing order, within 3 period of three months from the date, a 

certified copy of this order is produced before it. 

No order as to costs. 

Vice-Chairman. 

Man ish/-
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